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Item No. 03                        (Court No. 1) 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

  
(By Video Conferencing) 

 

 
Original Application No. 204/2021 

 (I. A. No. 76/2022 & I. A. No. 112/2022) 
 

Chanchal Devi                     Applicant 

 
 

Versus 
  
Central Pollution Control Board & Ors.                   Respondent(s) 

 
 
Date of hearing: 11.07.2022 

 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 
  
      

 Respondent(s): Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCB 

Mr. Sumeer Sodhi, Advocate for M/s Wave Industries Pvt. Ltd., R-5 

  

 

  

ORDER 
 

 

1. Grievance in this application is against violation of environmental 

norms in operation of sugar factory by Wave Industries Pvt. Ltd. at 

Village Malaysia, Tehsil Dhanaura, District Amroha, U.P. It is alleged that 

the said industrial unit is bypassing the untreated waste and 

contaminated water in open area and into the fields of the farmers, 

resulting in damage to the environment. The waste water has toxic 

chemicals. 4–5 kilometer of area has been affected by the said pollution. 

Water coming from handpumps is brownish in colour in the area and is 

full of chemicals. It is resulting in hazard to the public health, affecting 

5000 students of more than 20 schools and around 1.5 lakh residents of 

around 15 villages who are in close proximity of this unit. The unit is also 
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illegally extracting groundwater without requisite permission even though 

the block in question is in the category of ‘over-exploited’. The applicant 

made representations dated 14.07.2021 and 30.07.2021 to the State 

PCB, Central Ground Water Authority (CGWA), Chief Secretary, UP and 

District Magistrate, Amroha but no action has been taken. 

 
2. Vide order dated 19.08.2021, the Tribunal constituted a joint 

Committee comprising CPCB, State PCB, CGWA and District Magistrate, 

Amroha to furnish a factual and action taken report. The Committee was 

to ascertain the compliance status of consent conditions, including ZLD 

conditions. It was further directed that if report is adverse to the 

industrial unit, a copy thereof be furnished to the said unit for its 

response, if any. 

 
3. In pursuance of above, a report dated 21.01.2022 has been filed by 

the CPCB. Its copy has been furnished to the PP who has filed response. 

We have heard learned counsel for the parties and considered the matter. 

 

4. The report filed by the joint Committee mentions that joint 

inspection was held on 11.11.2021. The groundwater samples were taken 

from hand pumps in the vicinity. Conclusion and recommendations in 

the report are as follows:- 

 “Conclusion: 

1. The unit has ETP with treatment capacity of 2800 KLD for 
treatment of effluent, generated from various sections of sugar mill 
adequate for crush rate of 14000 TCD. However as per the water 
consent, the effluent discharge permission is 1660 KLD (i.e. 830 KLD 
mill effluent + 830 KLD of cooling tower blowdown), hence the ETP 
has overcapacity for effluent treatment which is a violation of 

Consent condition issued by UPPCB on 03.02.2019. 
 
2. Flow meter was not installed between effluent 

collection tank within premises to the ETP inlet channel for 
measurement of influent volume in to ETP. Flow meter of ETP 

inlet was installed between equalization tank and 
Flocculation tank. 
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3. Flow meter at the outlet of treated effluent storage 

lagoon was not installed to quantify the use of treated 
effluent for irrigation purpose. 
 
4. Separate flow meter at mill house and boiling house not 
installed to quantify the effluent generation from mill house 

and boiling house. 
 
5. Effluent at ETP inlet was found to be diluted as the 

effluent has not shown the characteristics of typical sugar 
refinery effluent as other subunits has shown high values of 

BOD, COD and TSS as per sample collected on the day of visit. 
The loose black plastic pipe observed at ETP inlet seems to be 
dilution arrangement. 

 
6. ETP was not properly stabilized to treat the sugar mill 

industrial effluent efficiently as analysis of sample collected 
from Aeration Tank-I & II for MLSS & MLVSS has low value, 
hence BOD reduction at Secondary Clarifier-I & II are due to 

dilution with fresh water. 
 

7. Sludge withdrawal from Primary Clarifiers (I & II) and 
Secondary clarifiers (I & II) has not been performed on regular 
basis as septic condition was observed in the clarifiers. 

 
8. ETP has been designed for continuous mode of 

operation, however, uniform overflow from the Primary 
Clarifiers (I & II) and Secondary clarifiers (I & II) were not 
observed. 

 
9. Lime dosing was not in practice in flocculation tank 
properly as per dosing protocol, which resulted in acidic 

nature of sugar mill effluent in downstream treatment units 
of ETP after flocculation tank. 

 
10. Considering the analysis results from the samples 
collected from ETP inlet channel and various subunits of ETP, 

also as per the physical condition of Primary Clarifier and 
Secondary Clarifier, Sludge Drying Bed and Decanter, it can 

be concluded that unit was not maintaining and operating the 
ETP properly. 
 

11. Oil & Grease trap installed was not in line with the 
inlet stream and installed in a separate Oil & Grease tank. 

The unit has not maintained the proper record of used oil & 
grease as per valid Authorization issued under the provisions 
of Hazardous and Other Wastes (Management and Trans-

Boundary Movement) Rules, 2016 for storage and disposal of 
hazardous wastes. 

 
12. No record regarding legal document or agreement for 
providing Press mud to distillery unit as claimed was 

provided to Joint Committee. 
 
13. The unit installed OCEMS sensor distantly from ETP 

outlet location in environmental laboratory and provision for 
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pumping treated effluent, separate pipe was made for 
analysis through OCEMS sensor. 

 
14. Poor health and safety arrangements were observed in 

the mill house and boiling house. 
 
15. Non-operational structure for fresh water withdrawal 

present in the unit premises identified as Borewell No.-2. 
 

16. Flow meters of Borewell- 3 & 4 are distantly located 
from the boring sites. 
 

17. Improper color coding of pipelines for water distribution 
network observed w.r.t. the defined coding of color for 
particular pipe carrying sugar effluent, treated effluent and 

freshwater. 
 

18. Ground water sample of Borewell No.-1 installed within 
the unit premises have Arsenic contamination. 
 

19. Handpump-4 installed outside the unit premises shows 
presence of COD- 06 mg/l which indicates groundwater 

contamination. 
 
20. Condensate Polishing Unit for high pressure boiler 

having capacity of 105 kg/cm2 was not installed. 
 
7.0 Recommendations: 

 

1. It is recommended that the unit shall revise its Water Consent 
issued by UPPCB as the ETP has overcapacity for effluent treatment 
(i.e. 2800 KLD). The unit shall not be allowed for violation the 
consent condition at any level. 
 
2. The unit shall install flow meter between effluent collection 
tank within premises to the ETP inlet channel for measurement of 
influent volume in to ETP. 
 

3. The unit shall dismantle any provision of dilution at ETP inlet 
or any subunits of ETP. 
 
4. The unit shall install separate flow meter at mill house and 
boiling house to quantify the effluent generation separately. 
 
5. The unit shall maintain the proper record of used oil & grease 
as per valid Authorization issued under the provisions of Hazardous 
and Other Wastes (Management and Trans-Boundary Movement) 
Rules, 2016 for storage and disposal of hazardous wastes. 
 
6. The unit shall maintain proper record of Press Mud, which is 
being provided to distillery units. 
 
7. The unit shall perform sludge withdrawal from Primary 
Clarifiers (I & II) and Secondary clarifiers (I & II) periodically to avoid 
septic conditions in the clarifiers. 
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8. The unit shall operate the lime dosing arrangement in 
flocculation tank properly as per dosing protocol. 
 
9. The unit shall install Oil & Grease trap in line with the inlet 
stream. 
 
10. The unit shall maintain adequate MLSS & MLVSS 
concentration in aeration Tank-I & II while operating the ETP to 
ensure proper stabilization of ETP. 
 
11. The unit shall ensure that Effluent Treatment Plant (ETP) to be 
stabilized one month prior to the start of the crushing season and 

continue to operate one month after the crushing season. 
 
12. The unit shall maintain and operate the Effluent Treatment 
Plant properly to comply with notified discharge standards. 
 
13. The unit should relocate the OCEMS at ETP outlet from 
environmental laboratory. 
 
14. The unit shall dismantle the structure of Borewell No.-2 as it is 
not in operation and shall also rectify the Piezometer reading of 
Borewell No.-I in consultation with UPGWD. It is also recommended 
that the unit shall ensure the cancellation of NOC for Borewell No.-2 
as it has no use for industrial or domestic purpose. 
 
15. The unit shall relocate the flow meters of Borewell No.- 1, 2 
and 4 installed inside the unit premises, at the boring sites of wells 
in consultation with UPGWD. 
 
16. The unit shall ensure to dismantle the unused boring/pumping 
structure (Lat-28.942330, Long-78.275276) (Pic-41) near effluent 
collection tank in the premises. 
 
17. Since, Arsenic beyond the permissible limit (i.e. 0.05 mg/l) has 
been detected in ground water from Borewell No.-1 inside the unit 
premises, it is recommended that the unit shall immediately restrict 
the supply of fresh water from the Borewell for any further use. 

 
18. The unit shall have made proper color coding of pipelines for 
water distribution network w.r.t. the defined coding of color for 
particular pipe carrying sugar effluent, treated effluent and fresh 
water. 
 
19. The unit shall install Condensate Polishing Unit (CPU) as the 
unit has pressure boiler of 105 kg/cm2 as recommended by expert 
institute (NSI) in ETP validation report-2019-20. 
 
20. It is recommended that the unit shall take serious steps to 
make the mill house safe for personnel’s, working in the vicinity and 
a health and safety audit by a reputed institute/organization may 
also be recommended to avoid any future economic loss of unit and 
human life.” 
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5. Main objection of the PP is that a Writ Petition (PIL) No. 1399/2020, 

Rajpal Singh v. State of Uttar Pradesh & Ors. is pending before the 

Allahabad High Court on the same issue.  

 
6. We do not find any merit in the objection of the PP as mere filing of 

a writ petition before the High Court at the instance of a different party 

does not amount to ouster of statutory jurisdiction of this Tribunal. It is 

not shown that orders of this Tribunal are in conflict with the orders of 

the High Court or the issue before the High Court is same. On this 

ground, PP cannot avoid its responsibility to comply the environmental 

norms. 

 

7. Let the State PCB take further action in the light of inspection 

report, considering objections of the PP and file its action taken report 

within one month. 

 

 List for further consideration on August 23, 2022. 

  

 

Adarsh Kumar Goel, CP 

 
 

Sudhir Agarwal, JM 

 
 

 
Prof. A. Senthil Vel, EM 

July 07, 2022 

Original Application No. 204/2021 
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